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CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH, LUOCKNOW

Registration O.A. No. 165 of 1989(L)

Keshav Singh co s Applicant
Vs.
Union of India and ors... Respondents

Hon!'! Mr Justice Kamleshwar Nath, V,.C.
Hon' Mr K. Obayya, A.M.

1/1/90
(By Hon' Mr Justice Kamleshwar Nath,V.C.)

This case has been called twice and
no one is present on behalf of the applicant.
Even on the last date i.e. 18,12,1989, None
was present. The appliéation is dismissed
in default of the applicant, with no order

as to costs.
’ r

!/ PRy e

MembeT (A) VICE CHAIRMAN
(sns)

~January 1, 1990, " -
Lucknow.
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copy of the Judgment ? .
i ‘
’ ‘
e
VICE-CHAIRMAN/ MEMBER——
; j
i



CENTRAL ADMINISTRATIVE TRIBUNAL ¥
LUCKNOW BENCH
0.4. No. 165/1989

Keshav Singh Applicant
versus
Union of India & others, Respondents.,
Shri a.,X.shukla Counsel for Applicant.

Shri A. Srivastava, Counsel for Respondents.
Corams

Hon. Mr. Justice U.C.Srivastava, V.C.
Hon., Mr, K. Obayya, Adm. Member,

(By Hon. Mr, Justice U.C. Srivastava,V.C,)

Feeling aggrieved against non promotion of the
applicant ne has approached the Tribunal praying that
A.nexure 5-A& tothis application the letter by which
Re was informed that as he was not suitable for promotion
in the year 1979 as such persons junior to him were
promoted anddltggge now become.senior, may be qQuashed
and he may be promoted tothe grade of B 425-640
Letrospectively with effect from 23.9.1978 withall
consequential benefits and the applicant be declared
senior to respondent No. 3 inthe grade of R 455.700

(Revised scale 1973) from 5.5.1982 when his junior was

elevated to this post as also in the grade of ks 550-~750.
2. The applicant alongwith respondent No. 3 were,
&ppointed on the post of Enquiry/Regervation Clerk in
the grade of Rs 330-560 on 4.1.1957 and 12.4.1957

respectively. AcCcording to the applicart he is senior



togesponaent No. 3,which position was indicatedin the
seniority list. The grievance of the applicant is that
notwithstanding the applicant was senior to the respondent
No. 3, but the respondent No. 3 was promoted to the non
selection post of Head Enquiry and Reservation Clerk

in the grade of & 425-640, ignoring the claim of the
applicant. Representation was filed by the applicant

vide his letters dated 7.4.79 and 1.4.79 and the selesction

made so, was challenged.He also stated that the post was

a.selection post as declared by the Railway Board vide
letter @uted 6.8.1974. The applicant wanted to appear

in the same but he was not allowed on the :ground that
he was not eligible, Applicant made repressntation against

the same. It apoears from the record that his representation

was decided in the year 1989 whercafter he approached the

3. The applicant has challenged the entire proceeéings
on th?fgraund that supersession and the declaration of
unfiﬁ}haszynot been made carlier,

4, The respondents have resisted the claim of the
applicant and have pleaded that the post of Enguiry/
Regervation Clerk(scale gs 425-640) was a non selection
post and the same was to be filled in the basis of seniority
cum suitability to be determined byt he authority competent
to £ill the post on the basis of record of service. The

competent authority did not find the applicant suitable



-3

Wy
and that iﬁJthe respondent No. 3 who was found

suitable was promoted. Reference has also been made

for procedure for calling the candidates for
selection in selection,which is laid down under para

6.1 of the Rules which is as under:

“The number of candidates to be called
for class III selection need Normlly be

only three times the number to be empanelled.*

As the post of Enquiry cum~Reservation inthe scale
Of B 455-700 being a selection POst, only the
persons in the scale of ks 425-640 according to

the rules were eligible to be called in order of

seniority, The applicant did not fulfi}| this
condition and consequently he was not called. His
representation was re-considered and was rejected

in the year 1989. as tle respondent No. 3 was promoted
and that is why the correction in the seniority list
was made, It was further stated that the pplicant

was promotedin the scale of Rs 425-640 according to
selection process and not as a result of his appeal

-
and his seniority position has rightly been assigned,

S. The simple question in this case is that
earlier criteria was seniority/cum suitability.,which
means that seniority is to be given provided a
person is not unfit. The applicant was entitled

by virtue of seniority amd wrongly he was not

promoted tothe said post and respondent No. 3 was



Shakeel/~

v .

promoted. If the applicant could have been promoted
earlier he would have been senior. Thus, this application
deserves to be allowed. The respongents are directed

to give notional promotiocn to the applicent from the

year 1978-79 when respondent No., 3 was promoted wrondly
in his place. In case by virtue of the gaid selection
the applicant is entitled for fresh consideration,on

the post, with effect from thet date, the same will
pe done within a period of 4 months from the dateof

receipt of a copy of this judgment. No order as t o c Ostse.

Adm, emw Vvice Chaimane.

Lucknow: Dated: 18.9 .92
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31«0 Descriction o f documents Page /0.
relied upon
1. Application .
2 Annexure 1 }Q
, 4y

Se innexure 2 Q/S)—r")-'u” Ae -uui 5

4/\. Annex: 1re Shr o fbw
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Circuit Bench, Gandhi Bhawan, T.ucknowe

oA 168 o (909 (L)

N

Keshav Singh aged about 54 reaps 5/0+8ri e BT Bingh,
5541@-13-& Srinagar, Singarnsgar, T ucknas

*s e LI ) Applicant .
Veraus |

L+ Union of India through The Gene rallanager llorth
Lastem Rai way, Goralkhpurs '

& +The Divisiong] Railway Manage r(Personnay )
Horth Bastern Railwgy’, Tucknows

S+ Shri awdhesh Sarasn CRS Muzzafapur Bihar.
I oE eRailware

*reescssrRegpondents

L+ Particulars of the Afgpiicant
1+ Name of the apprlicant---- Xeghayv Singh

2« Nagme of Father ~==- Bele Sin

gh

3+Designation of & office--- Re servation Supervisor.

4+ Office sddress -=== Charbagh T & *Railwar,

T.ucknows

5. Address for 8€rvice of -- 55¢.D-1 Srinagar
All notices (Singaraazar) 1. ucknowe

2e Particulars 0f the reopondents

A8 gbove

1e¢ Union of India throuwgh Th {eneral Manager Horth
Easter Railwgy, Gorakhpur.

2+ The Divisionay Railwar Hanager ((Personnal) :orth
Laster Railway, T.ucknowe
3¢ Srie Awadesh Saran CRS W oZLe RLr, Muzzafaor Bihar.
4+ Particulars of order againgt which
application is magde -Remwa Representation

dated 291188 for wrongly
superseding.

. cOntdouZo-..

Kaéké\c&,u AP AN



ese 2000

4+ darisdiction of the Iribunal:

the gpplicant declares thast tle sub ject matter
of the order against which he wants redress is

within the jurisdiction of the Iribunal.

SeTimitation:
ihe appiicant further declares that the
avplicgdtion is within limitation prescribed
in Section 21 of the Administrative Tribunai act,

1985

Lthoe case:
(a) That the applicant is at present emplored ns
Reservation Supervisior M.k .Raj lwar, Charbagh,

Tucknow under the control of resmondent No sl

(b) That the applicant alongwith resvondent Noa3

Shri Awdhesh Saran were initeally appointed on the
post of Enguire Reservation Clerk Grade 330-569 on
44141957 & 1244419857 respectivelre The applicant was
substantj_.vely senior to respvondant Ho 3 according to

his service book and gradation T.ists noti fied br the

réspondent Nos«l & 2 from time to timee

(¢} That on or gbout 23.0 *1878, ovposte paryr Hoe3 who
wWas substantivelr junior to the avplicant in a1l
r&‘i%‘,‘ was favoured with opromotion to the non-

selection post of iiead inouirry and Reservation Clerk
in CGrade 425-640 iznoring Ji the claim of the applicant
28 would be clear from Annexure Noe.i-1 indicating the

senifrity List

cOntdeedo oo

oo Lopt
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(d) 1That tle applicant vide his representation a
dated 7493/ & 1/4/79 challengeds fhe promotion of
regspondent Hoe3 , Jjunior in all resvects within a period
pexiods of one rear questionings <The appointment in
disputeme A copy of the representation dated.

ig filed herewith and marked as Annexure Ho.a-2.

(

(e) ‘That vide repkr Dated 11471879 it was merely

stated br ithe respondent HNoe2 that tle applicant was

not €&ound fit for vromotion by the compete:qi

authority - 4 copy Of tie said revly datede 1LLl.7 -_,‘.9'79

is glso attached herewith and marked as innexure Ho .qx.-s'o-p

N R T ke ( et ST
-

(£) That on 575 «1.982 selection for the post of“

supervisor unquiry and Reservation in Crade 455-'700 was.

7
held ». vhe gaid post was sePction post as ded.¢ared

br the Railwar Board vide their Tetter No B(NG) 1-74
Pi 1/6 Dated 68974 enclosed and filed herewithe As

Annexure NoeA=ie

(g) That the applicant vide his application dated.5.3.82
réquested the Rallway authoritfes 10 allow him to
appear ats the said selectiion but all in vaine A copYy
of the repregentation Dgiede 531282 is filed lerewith

as Annexure Ngoe R=5H.

contde sdoes
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(hy That the grievanece of the petitioner is that
on the basis of determination of seniority in Grades
425=640 and 455-700 the departument erred in giving
promotions to opposite party No. 3, in the hext channel
550=750 from lo1l.1984 as a result of upgradation of

postse

(1) That had the applicant been promoted in non-
Selection post in Grade 425640 before 23,9,1978 iocey £

the date on which his junior ( respondent No. 3) was

‘promoted ignoring him and theﬁ subgequently c¢alled for

to appear at the Selection for the next promotional
post of Bs 4565=700 at appropriate time he would hence

Z qualified for the same and their working in the
higher grade of ks 8550-~750 earlier to the opposite party
Noe 3.

(J) That the petitioner was never informdabout
his representations, but become to know in the month
of November 1983 that his matter was considered and
this was informed to a member of Parliament by the
letter dated 23.9,1988, thaﬁ his matter was considered
but was not found fit for promotion. A true copy of

the said is being filed as Annexure No. 5=A.

(K) That when the petitioner came to know as
;tated in' the proceedings paragraph he made a repre=-
sentation vo the anthoritieé, respondentg No. 1 to 3
that he was not informed and the order of any was
passed is not a speaking order. A true copy of the
representation dated 16,11.1988 is being filed herewith
as, Aanexure No. 5-B to this petition.

contdeoPoSo

b s
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(1) That the epplicant was promoted in the
the month of December 1986 after so many I'epresenta--
tion by the Addl. Chief Commercial Supdt.4( General),
but the éeniority was not co:i‘ected,.g.lthough the name
©f the applicant was above to the &spopdent Nooé
and abruptly passed an order in the -yea,r 1987
reverting him against which re_presenfation were
made. 4 last representation dated 29,1101988 is
being filed herewith as Annexure 'b}'Oo 6o

(M) That the applicanﬁ has been all along serving
.the 'RaiIIWay Mministravive efficiently, faithfuliy
and honestly. That at no point of 'time the appii-
cant was ever reprimanded warned or tal;en up under
the Rallway Discipiinary and appeal Ruleso The
comparative gervice particulars of. tfxe applicant

and the respondent No. 3; are as under which shovs
the loss suffered by the applicant owing to erroneous

premotion of the respondent Noe. 3.

Scale Scale Scale Scale.
1. Keshav Singh 330-460 425640  455-700  550=-750
(Applicant) o
. Senioxre

2, Respondent 330=460 420=640 455-700 5560=750

Noo. 3(Avadhesh
Saran. (Junior)

A o

L/Contdo. Po 60
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{z) hat Annexure No «4=3 to this applic:ion does not
en¢gmerate the grounds for supeérsessi mm o1 the
applicent by the opposite partiese. On the cowtrary
the applicantx was never given anr opvortugaitr of
representation against thig annexure, which also
s Sl T . : .
remained wes commmunicated for an wmusvall:rT. dag period
dating back from 23.2.1378. The utilisation of the

contents of the said annexure against the applicant

was not in accordsnce with the T awe

0 i e .
(¥) thet wexe i f annexvre NoeA=3 is assumed g
declaration of m fitness, it shoiid have been made

previous to tle time when the promotion of respondent

Hoe3 was' considered.

7 . hat aggrieved the apglicant begs T.eave to file
this applicatian for the following reliefs, on grownds

anongat otliers, noted below:-

(a) Because t.e applicant should have beenpromoted to

Grade 425-640 on and from 23491278 and piaced senior to
reéspondent 103 ypr applring the schenme speeci fied in

/ L)
pregeding paragraphs ‘g to a& of this application.

(b) Because thre promotion of the Jmnior (Re snondent -3 )
to t:®2 non- gelection post o f ead Mnouiry & Re serva iion
Clexk Crade 425-640 was erronéous, & illegal, it deserves

to be rescinded by regpondents 1& 2.

contdazo .

Ko gt aw @\7(7
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(C) Because tie adverse action against tle avpvlicant lhgs
become lizble to be quashed being against the princivples

o naturzl Jisticee.

(d) Because it would be seen that by the arbitrarr,

discriminatory and malafide acts of tle respondents, the
applicant has been made junior to agbout promotess. This
has completely deprived the agpplicant of his fimdamenial

right of promotion to higher posts of 550-750(RS 73)for =

long time to come and for ever.

8« Intem reliefs not pravede

-

Se Detals of remidt‘-zs exhusted « ihre revnresentation

datede 2011 +88 is still vending
( Anrexure 6 to the Petitioner )

10 ihat t!® rules governing the promotion of ﬁw&w
Railwgy servants are conta.fsqed in chgpter II of Indian
Railwey Estaﬁlis}ment Manvgal accordins to which non-
selection posts are to be filed by premotion of the seniosr
most suitable railway servant;‘ sultability being detemindg
by the authority competent +to fill the post on the basi
ogrecord 0 i service gngd #or départmental test if necessarr,
It is incumbent on the guthoritr mak ing he zxmm
promotion to record reason for passing over the m-

11+ Particuiars off the postal ordez;iin respect of fec:-

(1) Humber of Pustal orders--- \---‘------""“L

Sirb 146,4 hﬁ'}?b-l-#—l-. v
(2) Namme of Issing vost oifice ---{-fh- e '

(3) Date of Issue or Postal order “t.fh2i§9
{

— . rea o k3 -t : ’
4) Post office ot vhich pavrabie ___?F__é___@ bliots

e —

km,\@b\/ W contde g...
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12 that the applicant has not filed My apprlication

previously either in this hon'ble Tribunasl or anv other

Bench of iribunal

thatin view of the particulars facts mentioned szbove
It is humbly prgred that this Hon'ble Tribunsl be
sraciouslr pleased to"be”
Ae Issue agppropriate direction or orderx or
orders to the effect that the opposite vparttds Fosdikm

-
& 2 be ordered to ddcidest the representationde

Chs—
[

D I )
$) quashing -nnexure 3 g to this afplication

after summoniag the all relevantig re cords from
opposite jarties 1 &2
o : .
(15)) cromoting the spplicant to 425-640
itz retrospectively from 234241978 with =11

conseqguential benédits oi wx Dack wazes.

AR
4/
(j&ri) decledring tle ap-licsnt senior to opposite

party noe«d in Grade 455-709 (Revised Scale 1073 )

COntdeeRen

sl o A
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irom 5561382, when his Junior was elevazted 1o

this posteas also in CGrade 550-750 .

(\él) Such other direciion or directions or
order or orders as may be deemed fit znd prover

to meet the ends o1 Justice mar be vassed.

T ucknow : &W

o

Dated: ey, 1580 Counsel #or the Applicent ¥
Y b
/
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To

The General Manager(P)

H K +Rai luay
Gorakipur.

Through DRM (P) /u2u

Respected Sir,

Sub: Selection 0f Re3 +/GRBR3 +455-790 held
ONn 863832

Ref: Your letter ¥o.B/II/283/15/ECRC datee
1,9 02 0(32 L) |
DRM(P) 1letter iio&E/11/283/15/2CRC or
2 2%2.82.

209850009

In refercnce to tle above, I want draw vour
attention towards seniority 1ist published by your
office No+B/IX/254/15/1 Pt. II of 191466 2nc 69 and
DRU(?)A &7 o «B/II/Seniority /EeRC/T5 of 145475 again
GM(P)/GKP No &&/255/ Corml +/3/ECRC/6 o f 19 1 -‘?é(COP:r
attached), I stands for the sbove promotion at S1 eNo 7
but Your honour have not called for me for the gbove
selection held on 8.3.32.

ilence it is requested to kindly 100k into the
matteérpersonally and cail me on earlr date for the gbove
selection and oblige.

for this act of rour kindness I shall be highiy

obliged .

Yourse faithfullr,

Sd/~- (Keshav Singh
IDe ECRC .
- Kathgodam .
Dated: 543.82. (NeE+ Railwagy )

Sd/-
Station Master

¥ oF oR'L'\r M . r)
;{athg od s » \Q/ QLV(*?%
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TO; -

The General Manager,
.E.Rly.,Gorakhpuro

( THROUGH: PROPER GHANNEL )
Zabs loss of senlority and EEZ

Ref: Your DO letter No. E/255/15/9/EC RC/V dte23.92,1988
- addressed to the Hon'ble M.P., Sri Bhanu Pratap Singhe

gir,

Aggrieved by the stand contained‘in your DeQ.4letter
ecited above, I beg to prefervthis Tepresentation for reconsi-
dering my prior c¢lzim for promotion to Grade 425-640 and
the following grounds:-

1, That the orders dated 280901988 are non-speakinghane_
as the same do not disclose reasons for promoting the
Junior @arlier,

2, That no high ranking was ever given to the Junior by
any selection Boarde. |

3. That your reply cited above is mere repetition of Divie
Rly. Manager (Personal), N.H.Rly.,Lucknow's letter No.

- BKS/EC RC/79 dte 110701979,

4, That the Divl. Rly. Manager,Iucknow had not referred to
any rules / orders made on the subject vide Rule 158=-
of Indian Rly.yEstablishment Code Volume=I.

I, would, therefore, request your honour to kindly
reconsidéx'my case and promotion orders with retrospective
effect i.eo, from the date my junior was promoted to Grade
425-640( R3 1973 ) be issued at an early date.

Yours faithfully,
sS4/ =

. éﬁ; | ( Keshav singh )
Dated: 11,1988, , E&RC / NE Rlye., IKO Junce

kkﬂwxuv' gv'icj:)'



To

The General Manager,
H «BeRailwg,
GORAKIPUR .

Sub: Senioritr in grade Ro. 425-640 & fixation
Senioritr accordinglire in 559-750

Re f: Your letter no. 2/254/15 /20/ECRC/1/1 ofc —
28 +4.82 & E/255/15/9/BCRC/VI of 18.2.884/61) 9§

Sir,

Being sgreved by the unjustice caused so far,
I am representing to your honour with the following
3 fuctes for Your kind considerztion and order plezse
for whick your honour is vexr much fémomc, in our
Reilwers .

“hat I represented tide my cpplication dated -
20 ¢4 87 bringing out injustice ceaused to me for not
promoting me to the post of liegd E.C«R.C-in grode
425-640 when my Jjunior Shri Audhesh Saran was promoted

to this post on 230478+

Fee

Thet in fact, T shoid hgvecbeen promoted wiil
T ' effect fromled«8Ls Put the benefit of fixation with
reference to my Jjunior Shri Audhesh Sarsn has not

s0 far been given to me-

That I was communicated vide DPOJ jn.letter
no «L/KS/ECRC dated 11779 that I was not found
suitszble for the pos: of Head BCRC by thecompetent
authori tyre

That the post of Head ECRC is not selection
poet in term of para 212E/Manuzl (a&b) which is es
under:-

" 212 (a) Non Selection post will be filled wur
promoting the senix most suitable railwe!” servant,
suitsbility, whether of individusl or a group oOf

railwsy servant bein detemmined by the competent
suthoritr to fill thepost on the %basis of recwd

Ot e e2 e o



AN
v
oooZono

cf servicei oi departmental test if qecessar‘ro

A seénior emploree myr be passed over only if

has been declared unfit for holding the post in

guestion A declaration of unfitness should

ordinak®ly have been made some time prevoustc the

time when the promotiocn of the Railwsy servant is

being considered."

" 212 (b) when in filiing g non-gelection POS L a

genior I‘a,llv:a," servent is passed over, tie auth-

ority making the promotion shall recuro brie f1r

the regson for such supersession e

That in my case no rezegon were recorded by th

selecting Authoritr DY- CCS/G. Thus the mandatoryr
provisions of the Rule were not folilow by the
selecting Authouritre. I was not find suitsblere-
mained only conclusion and after thought, and not a
reason in suppfrt of the decision to superseed re
Although elobrate reascn may not be given but atlezst
some regzson should be recorded.

thig has resulted a greast injustice to me so far
" known to me nothing was wrong, & adverse , in m-
CeR+ a8 it was never cammunicsted to me »

IThe cause of injustice I am still not abie to
find out is causing a grest mental agony, that when
m case wes brought t o CCS in 1987, he Dassed a
"Vague order " revert him.% fThis order wes also not
e aking order and is not based on anyy rule &
regulation, which are followed in administrative
Justice i+e+ justice according to rule. The order
of the CG3 is irrelaevant and not based on an)r rule
and awa)r from the prindale of esteblishment manual
212 (a) & (bv).

In view of tie above I prayr for the following
order.

1 o I mgr be pramoted with effect from 23072 and

mr par and allowances mgr kindly be ad juste 3.

(i it 0030..
'<,a//(,Wv‘ ‘3&\/\71_//’-} sontd



‘ %

oooZ)o‘-
2) My seniocrify in Rse 425-640 mar be corrected
& I ma)r be plezced over shri AWdhesh Saren .

RBor this act of kinmess, I shgll be highiyr
obliged -

Thanking o u,

Dateds 2 +11.88 Yours,

S¢/- (Keghav Singh )
ReSe /Pilibhit.

<t an w@w\f[)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL CIRCUIV BENCH, L UCKNDW ~

0a4 No. 165 of 89 (L)
Y

N

Keshav Singbh.eeeieseecseencenss et Petiticner
Ve rsus

Union ofi India & OthE rSeeececeecssesseansese.RESpoOndents.,

WRITTEN STATEMENT ON BEHALF CF RESPCNDENTS NO, 1 & 2

»

I, iy N ‘&/(() %% aged abou tiéllEarsg _I).D
~ O ‘.y'»
son of gi\"f‘ rg ™ N CW/S presently posted Zs/‘in t_h'e

office of Divisional Railway Manager, & N,E,Rlys, Ashck Maxg,

Lucknow most respectfully submit ae under: -

1. That I have réad the cleim petition and have understocd
the conients thersof alongwith annexures and have been authgriszed
to esign and verify the written statement on behalf of the respondents
Ne. 1 and 2,

2. That contents of para 1, 2, & 3 of the petition needs

no contents,

3. That the contents of para 4 and 5 of the petition are
denied and in reply ther&of it is submittsd that the petition is
highly time barred and the same ig liable tao be dismissed on

this sceare alone.

4. That the contents of para 6(a) of the petiticn are
admitted,

5. That the contente of para 6(b) of the petition are based

on records, hence needs no comments.

6. That the contents made in para 6(c) of the petition are

denied., It is submitted that the post of Enguiry Cum-Reservation
Clerk in scale of Rs, 425-640 was a ncn selection post and same

Y lle A on Vs L32feg A Rewiow By, - Cowam - xwﬁ%wﬁ}?,
was to bemdoﬁsamésed By ke swetebididey, The suitability was
to be detemmined by the authority competent to fill the post

on basis of records of service,

S‘)E:-’{ 1:!':.;;’::) ;F-f"'",,}; o 2 Contd. sees?
- LA I PR :{!,’{"{5
13



The applicant was considered alongwith other candidates for
promotion in 1979, but the competent authority did net find %%3

him suitable for promotion at the reisvent time,

7. That in reply to the contants ofvpara 6(d) of the
petition, only this much is admitted that petiticner had
repeesented against the promotion of respondent No, 3 which
was considered, but in view of the fact that the ccmpetent
authority had not found him suitable for promotion the Divi,
annexure No. 1 Rly. Manager, N.E. Railway, Lucknow was advised accordignly by G, .

fp)/ GKP vide letter No, E/210/15/7-1/pt.111/VI dt. 03-07-T9.

A photo copy of letter dt., 03-07-79 is annexed anc marked

)§ . as Annexurs_No, R-1 to this repliy.
8. That the averments made in para 6(e) of the petition

as statéd are denied., It is submitted that the repreczentation
of the petitioner was co nsidered by the competent authority and
Annexure No, 3

after due consideretion, the reply cdated 11-07-79 (Annexure-No. 3

to the petiition) was given to the petitionex,

9. That the contents of para 6 (f) of the petition are
admitted.
10« That in reply to averments made in para 6(g) of the

petition, it is sub-mitted that procedure for calling candidates
)\ in a selecticn, is leid down under para 6.01 of the Rules For
Premotion end selection of Non-Gazetted Railway employese

(1980) which reads as under :-

6.01- " The number of candidates to be called foz
Class IIl selection need harmlly be only
three times the numbsr tc be empanelled,..®

It is furthsr stated that ths post of supsrvisor,
Enquiry-Cum-Reservation in scale Rs. 455-700 being a selection
post, only perseons in scale R, 425-(¢Q0 according 3 X forulsze

wera eligible 4o be called in oxder of seniority,

e

T.d—ghzlkj¢~ Contd.-3
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Annexona No 2

AvnexuweNo >

(3)
The petitioner since did not fulfil thie condition, he was not /és
ellegible to be called in the selection,
1. That the contentsof para 6(h) of the petition are denied.
It is stated that the seniority of the staff in Gr. K. 425-640
and ke, 455-700 was correctly of assigned as per seniority Rules.
The post of Reservation Supervisore in scale R, 596:750 was
correctly filled in accordance with the rules,
12. That the averments made in para 6%#5 of the petition
are not admitted and are denied. In Fast the same are based on
hypothetical presumptive basis.
13. That the contents of para 6 of the petition are wron.,
hence denied, It is submitted that on a prasentation received
from the applicant through the Divl, Rlys, Manager (P) N,E.Rly,
Lucknow vide his letter No. E/K5/ECRC/79 dt. 15-6-79 the d=cision
of the competent authority that the applicant was not found suitable
for prometicn to Gr, R, 4235-640 was conveyed to DRN(-)/LJN vide
G¥(P)'S letter No, Ka/210/15/7-1/Bhag 111/VI dt. 3-7-79. It is
further submitted that the applicant was also infommed by Divl. Rly.
Manager (P)/N.E.Rly.ZLucknow vids letter No.E/KS/ECRC/T9 dt., 11-7-79
Annexure No. 3 to petition that he was not found suitable for
promotion for the post of ECRC (425-640). The petitioner thersfore
made appealdt,10-8-79 against the sai- order dt. 11=-7-79. The
appeal was duly considered by the competent authority and the
applicant was informmed vide E/PC/Keshav Singh/Hd. ECRC dt, 14-5-82
A copy of letter dt. 14-5-82 is annexed and marked as
Annexure Neo. R--2 to this reply subsequently on receipt of a

reference from Hon 'bie M.P. the matter was reconsgidered and

the reply was sent to him under D.Q. letteNo. Ka/255/15/9/ECRC
dated 09-04-198Y9. The Copy of letter dt. 9-4-89 is annexed as

Annexure No. B--3 to thisg reply.

:§N:L}jv~n
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(4)

. . o

14, That the contents of pa-ra 6(k) of te peti tion are
datied.. The representation of the petitionsr wus Considered and h-
was accordingly informsed vide Divl, Rly, Managex(P)/i. ,E.Kly.

'_‘ Izartnager's leter bz, E/PC/ECRL/KdE. 19-3-86, A coc .y of

Av&heﬁdmNo‘e—' letter dt. 19-3-86 is annexed anc mirked as Annsx ure No, 2*4

to this zeply.
15, That the co mnitents of para 6(1) of <the petito are
adnitted to the ex*ent that the applicant was promoted when
he was cunsidered fit for promotion by the Cempétent Authority,
Since ssnicrity was assigned correctly io the gpplicant no

e corrsction in the seniority position wag called foi.
16. That the ceontents of para 6(m) of the petifion as stated
are wrong hence denied, In fact respendent No; 3 was promoted
in scale hs, 425-640 earlier to the applicant nc correction in

thz s”niority pusition was called for,
¢ Sacord FarsJ
17. Th=t the ceintente of para 6 (L) and 6 (M) cf th-

applicaticn are denied. The representation/appeal, against D;der
dt. 11-7-79 (Annexure No. 3 4o :he application) wzs duty considered
by the cc mpetent auth-crity and the applicant was accoxdingly
informed with she decision of th-competent authorizy, It is
submitied that the over ail performance of the petitioner is
refleated in his service records and based on that, he was judged
for firther advancement in seérvice, The em employee is well
aware of his perfomance and the errors an i missions committed

by him, He was sensuved on 16-9-76, 11-11-77 and 28-1-78 and
this was conveyad to him in writing.

18. That the cgntenta of para 7 of the petiion alongwith

the grounds thre under are denied,

19. That contents of para 8 of the pe:iition need no comuents,
20, That the contents of para I of the petition are denied,
21. That in reply toc averments mdde in para 10 of the petition

it is submitted tnat the suilability cf staff for promotion tgo

S‘\)\L"Lb\/\_ﬁ\ Contd, -5
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nonselection poest &s determined by the authority competent to g@v
fill the posts on the basis of record of gervice and the seniurityi
It is reiterated that the petitioner was considered alongwith other
Candidated for promotion in 1979, but the competent authority did
not find him suitable for promotion at that time.

22, That the contents of pars 11 of ths petition need no

comments,

Mas
23, That the reliefs as prayed for by the applicant under 12 of

the petition are ncot a dnitted and the same are lisble to be rejected,
24, That the pstitioner deserves toc be dismissed with cost on

the ground of delay and laches,

Lucknow
l’
Dated ;- IG’L\’ g \,\L.\
(Sl
SET WEA & Ho 0o
VEBIFICaTICN ggiR Y {ad, ddiw
()
I ;Z?\Af4 (Séz%ﬁ% above named officid do hereby verify
that the cententsof para 1 of this written statement are

2
true to my perscnal kncwledge and those para 2 t31are based on

records which are believed to be true and thoee of-para—toc—gre

base-d on legal advice, Nothing material has been conccaled.
Signed and verified this day of

1991 at Lucknow .

Lucknow o :(”.:;5§}_LTL¢%

pated ; £ Y~ 92 Qio g,

Through Shri Anil Kumar Agnihotri

Coungial for the respondents no,

1 and 2, (’
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& Aeac> O
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
2 CIRCUIT BENCH ,LUCKNOW | (94
. » /@
O.2. No. 165 of 96(L)
KESHAV SINGH ——cemmemeens] PETITIONER
Versus
* UNION OF INDIA & OTHERS <=~=- RESPONDENTS.
Supplimentary written statement on bekflf of respendents
No. 1 & 2 to the supplimentary affidavit dated Jan. 1991
gl;gg_gyvthé petitioner.
' D
I _;§;ZELC§_aJ£E§QZQﬁ ----- aged about-~-*fi-—-years
[ M ooWatle | . Vo,
pY ¢f9n OfSgksn'j%-°-5;l--*---'-presently posted axs--‘g;':?:--22\-(-}{7
lcon.
2nseun el AN office of the Divl. Railway Manager,
N.E.Railway, Lucknow most respectfully submit as umder :-
1. That I have read the supplimentary affidavit and
understoed the contents there of alongwith annexures, I have
been authorised to sign and verify the supplimentary written
Statement on behf1f of the ResSpondents No. 1 & 2.
2. That the contents of para 1 need ne commentss,
» 3. Thzt the averments made in para 2 of the Supp. affidavit

are wrong hence denied. It 18 incorrect that the petiticner
Should have been prometed on the basis of his senierity in the
year 1978. It is submitted that thepromotiocnite the post of

Head E.C.R.C, aré made on the basis ef seniority-cum=-suitability.
The petitiecner was 21so considered for promotien on the basis

of seniority but he was not found suitable for prometion by the

.S“;L&X}competgnt authority at the relevant peried.

- P
. ammrac e - Tk
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4, That in reply te avernments made in para 3 of the
Supplimentary afflidavit it is submitted that Shri Awadesh
Saran was found suitable for prometlion as head E.C.R.C.

by the competent auntherity, as such he was promoted.

Statements contrary to it are denied.

5% That in reply te para 4 of the Supplimentary affidavit
only letter dated 11.7.79 (snnexure No.III to the petitien)

~

are admitted. Rest allegationsare deniedeo

6. That in reply te para 5 of the petition, it is
subml tted that the appeal of the petitioner was duly
considered by the competent autherity.

7. That the contents of para 6 of the supplimentary
affidavit as stated are wrong, hence denied as the same are
contrary te the avernments made in the original petitiens.
The petitioner was prometed as Head E.C.R.C. (Rs. 425-646)
in the year 1Q81. according to normal s®lectien precess and

not as a result of his appea- ls
8. That the contents ef para 7 are net disputede

9. That in reply to para 8 of the petitiener it is
sutmitted that the sSenlerity position of the Petitioner

has been correctly shown in the seniority list issued as on

2‘*07.860

10, That the contents of para § are nect disputed.

}JﬁdQ,&JJkA
gIT LY. T

.. ey 2 e
Q""uﬂ{ {Ag, Adas

o ~T Contd sce
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11. That the avernments made in para 10 and 11 of the

Supplimentary affidavit are denled. It is sutmitted that

no such representatiens dated 18.9.86 (Annexure No. Ioxin
4 to the supplimentary affidawit) is available in the”
records of the Railway Administratidn. It appears tha &
Annexure No. 4 dated 18.9.86 has been filed for the

purposes of limitation.

12. That tﬁe contents of para 12 are admitted to the
extent that on receipt of a reference from honourable NM.P.,
a reply was sent to him under CPO/NG'S D.O. letter dated -
9.%.89 and not 23.9.87 as stated.

13. That in reply to para 13 of supplimentary affidavit
it is stated that the petitioner was informed by the Divl.
Rly. Mansger(P) Lucknow vide letter No. B/Ka/ECRC/79 dated
11.7.79 in compliance of Gene-ral Manager (P)GoTakhpur's
letter Ne» Ka/210/15/7-1/Pt JII/VI dated 3.7%79. The
avernments made contrary to the above are denied, BR

as the Same have been made to give colour to the present case.

1%. That the contents of para 1l are wrong hence denled.
Tt is submitted that non selection post are filled by
promotion of the senior most suitable railway servant on the
basis of record of service and over all suitability
considered by the authority competent te fill the poste.

The petitioner was not found suitable for promotion as

Head B .C.R.C.(§8 425-640) by the competent authority

@&t the relevant time.

.. wtl: P '.-‘-,"{
qAT WIT @

q;ﬁ\ﬂr«("{,\:{:{“ Ada® Centdoo.o
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15. That the contents of para 15 and 16 are wrong hence
denied. It is submitted that only the final order by the

compPetent authority become effectives

16, That the claim petitien is excessively time barred
and as such it is not maintable and the same is liable te

be ddsmigeed on this scere alone.

Luek

now ( Swﬂ,&&’v )
Dateds ‘6: HAQL T3¢ 734 -
i< a:“i AGn o

X,
-:H

A

p-d M

A4

74

| VERIFICATION
I OM WN‘SlﬂMAA  the above named do hereby verify

that the centents of para 1 of this supplimentary written

statements are true te my personal knowledge and these

para 2 te....!ﬁ%..........are based on recerds which are
true I4

believed to be[and those of paras.....[...........

are based on legal aduyice. Nothing material has been

concealed.
Lucknow
’ ( )
Dated: , C( . g% - _gll\hl\'\p\,c\ g
L TAsT mifag g -

1Al 393, ggag
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In terHon'ble Central Adninistrative Tribunal,

Circuit Bench, Luckoow,

C,A.No.165 of 1989 (1)

Keshav Singh, cow Petitioner.
Versus.,

Union of India and others, ... Respondents.

0_THE WRITTE] STaTEIiENT.

I, Keshav Singh, aged sbout 57 vears,
son of sri B,N,Singh, 35,S8ringgar, Sringarnagar,

Ludmow , do hereby solemnly affirm and state

on ocath as under: -

i, Thzt the wmntents of para 1 aad 2 of the

written statenent nesds no oomment,

2e That the ortents of para 3 of the

written statement is totally inomrrect, hence

ee2/-
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denied and para 4 and of 5 of the clainm

petition is reiterated.

It is further sulmitted that the
claim petition is within time znd representation
dated 18.5.1986 of the petitimer is
still pending before the opposite parties
and no decision has been taken by the

Opposi te parties,

3. That the contents of para 4 of the

writ&n statenent needs no omnuent.

4, That in regard to oontents of para
5 of the written statement, the contentsof

para 6(Y is reiterated,

3, That the oontents of para 6 of the
written statement as stated im incorrect,
hence denied snd contents of paza 6(¢ of

the claim petition is reiteratec.

It is further sulmitted that the
petitioner was fully qualified for the post of
Inquiry- cuam-Reservation Clerk and s service
record was absolutely unblamished but the

competent suthority didé not oonsidsred the

petitioner, for it without telling any reason

e /-
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It is also sulbmitted that the opp.
parties also dGid not give any reason before
this Hon'le oourt which shows that tney
are suppressing relevant facts regarding this
the Hon'ble court may will summon the
service record of the petitioner from the
oposite party no.l and verify the truth

cl aimed by the petitioner,

In this regard para 6{d of the claim

petition is reiterated.

6, Thzt the contents of para 7 of th

o

written statement is totzlly incorrect henc

W

denied. In this regard paa 8(a) of the claim

petition is reiterated.

It is further submitted that the
order passed by the Op.osite party no,4 by
annexure R-1 is absolutely vague and false.
¥o reason has been indicated in the said order,
wiy the petitimer is not suitsble for

promotion on the post of senior R CR.C, {425, 640;.,

It is further submitted that the

petitioners service reocord is unbl amished

and no advzrse entry or remark has besn ever
communicated to the petitioner,
7 Thgt the contents of para 8 of the

written statement as stated is not =zccpeted,

ceod/
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heice cenieds In this regard para 6(e} of

the claim petition is reiterated.

It is further submitted that the
order dated 11.7.19¥ ( mnexure no.3 is
absolutely vs=gue, unreasonzsble and nonh.speaking,

hence that orcer is no order in the eyes of

1 aw.

8. That the oontents of pag 9 of the

written statement neads no cmnents,

. That the cntents of para 10 of the
written statement s0 for as para (.01} of

the rule is ooncerned, is adnitted but the
rest of the para is totally incorrect and
hence denied. 1In this regard para (6-g; of the

claim petition is rei terated.

It is, furter sulmitted that the
petitioner was fully @ligible and qualified
for the consideration of the post of mqguiry-
cun-Reservation in scale of Rs, 455.70(G but
the petitioner was not called by ke opposite
parties illegally and an employee, awachesh
Saran, Junior to the petitioner was cazll ed
the said Belection, therefore, tha petitioner
has been deprived off his legal rights.

-

10. That the ayntents of paga 11 of the

«e5/=
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written statenent is totally incorrect and hice

denied,

It is further submitted that with
the publication of the seniority list in the
scale of Rs,425.640, the opposite parties
also invited any objection from any agor iered
employee within a period of two months
from the date of the paublication of the sbove
list. Acoording to the petitioner subsitted

his representation against the seniority list,
which is still pending before the opposite
party no,l hence that seniority list is not

il, That the contents of para 12 of the
wWwritten statement 1s absolutely incorrect
hence denied. In this regard para 6{i) of

k the claim petition are reiterated,

12, That the contents of para 3 of the written
statament 1s not accepted. In this regard

para 6 (g) of the claim petition is reiterated.

It ig, further submitted that the
petiticner's case was never oonsiderad by
. the opposite parties on merit and in petitiosrs
case the Opposite parties have always pPassed

vajue ordGers.

ee 06/'—
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‘It is further subritted that the

petitioners name was not included in the

)

promotion list because of cdlerical mistake.
But the opiosite parties have maGe it their
prestige issue and are continucusly tzying
te justify their list. In their endevaour
to justify themselvas they ars presening

ditorated facts even baefore thisg Hon'ble oourt,

In this regard, the Hon'ble oourt is
humbly rejuested to summon the original
service records ¢f the petitioner from the
opp@site party no.l and verify the petitioners

claim.

13, That the ontens of pa& 14 of the
written statement is fzl se and hence denied,

It is further submitted that the
kz.
order daoted 19.3.198 annexre R.4 was never
compunicated to the petitioner. In this regard

paré 6(k} of the claim petition is reiterated.

14, That the contents of of para 13 and
16 and 17 of the written statement is inorrect
hence denied. In this regard para 6 and 6(m} is

reiterated,

007/—
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It is further sulmitted that since
the petitioners service records are
unblamished = there was no reazson why he
shoul d not_: have been promoted to the scale

of Rs,425.640 before his junicr pawadhesh Saran,

is. That the contents of para 18 are

g vague and contents of para 7 is reiterated.

16. Thzt the wontents of paga 19 of the

written statenent need no comment,

17. That In regard to contents of

para 20 of the written statement, para 9 of

the claim petition is reiterated.

18. That the contents of para 21 of
the written statement is inwmrrect, hence
denied, In this regard para 10 of the claim

patition is reitarated.

It is further submitted that the reply
to the para 21 has al 80%B¥ been given in the
preceedings paragraphs,
io. That the wmntents of pzara 22 need

no comments,

20. That the contents of para 423 and 24 of th

ese B/

—~

=
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written statement are totally incorrect and

hence denied.

That in the aloveé circumstances
the written statement submitted by the Op.osite
parties has no legel force, the cdlaim petition

is liadle to be allowed with oost.

Lucknow; Dated

1992, Teponent.

2275
VERI 7T CATTON
I, the above naned depsaent §o hereby
verify that the omntents of paras 1 to Qo
are true to my personal knowledge ané paras —
— are based on legal advise, No

part of it is fzlse and nothing material has

-

baen cmceal«-:—d. Shelp me God,

Luckow; Dated \

272 Y) 1992, . Deponent.
I, identify the deponent who B has signed

before me. b ‘/\M‘/gzh -
Acdw cate,

Solennly affirmed before me on D+ D.gy
at ]0 a.m./peMs by the depcnent
who is identified by Sri Y M\ Eu ret
Advoccate Hign Gurt of Judicature gt allahakRdg,
Lucknow Bench, Lucknow.

I ha@ve satisfied mvself by exmamining
the deonent that he wmderstands with the
contents of this affidavitwhich have been

re&ed over and explained by me to him.
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Ia the Hon'ovle Central 4dministration Tribuaal
Circuit dench, Luck-aow
#5

O¢de NO,165 of 1989 (L)

Keshav dingh sees FPetitioner
Versus -
Union of Indie and others .s.. OppeParcies/

)V“‘]\] I, keshav singh aged awout 57 years, 5/0

. V Ssri s,d.8ingh, Hesident of 3 Srinaser Sringamagar,

O

Lucknow, the deponent, do hereby sol enrnly afrim

% and state om oath as uader:-

1. fhat the deponent is the petitioner in
the awve ~obted case and he is fully converszit with
tiie Tacts of the case deposed to hereunder.

@ 2 That the contents of para 1 aad 2 of the

[>]

supplementary writte: statencit naed 20 COMMEiioS,

.ooo;:.;/-



3. That the comtents of para 3 of the
supplimentry writtean stvatemeatis false and hence
denled on this regard para 2 of the supplimentry

affidavit is reiterated,

Lo That the contents of para 4 of the writtea
statement as stated is imcorrect and hence
denieds On this regard para 3 of the wupplimentry

affidavit 1s reiterate.,

S5 That in regard the caatents of para 5 of
the supplimeatry statement para 4 of the supplimentry

affidavit 1s reiterated,

6. That the conte:ts of para 6 of the written

statement 1s f alse hence deunied,

It is further submitted that the petitioamer

Xs @ppeal was never comsidered om mepit,

7 In regard the contents of para 7 of the
supplimentry writte: statemeant, para 6 of the

supplimentry affidavit is reiterated,

3. Thav the para 8 of thie supplimentry

ZXXkAR¥KR written stateme:.t needs .10 comments,

9. Yhat the contents of para 9 of the
supplimentry writte: statemeat 1s absclutely

incorrect, hesce de.:ied,

..'003/-



10, That the coatents of para 10 of the

supplimentry written stazement ..esds 10 comments,

11. Yhat the ooatents of pars 11 of
supplimentry writte: stiu.ement is absolutely

false, heace deaiecd,

It 1s, furti.er suomitted thuat the petitioner
1s ready to producethe original copy of the
representation dated 24,7.86 which was received
ard forward to tae Ligher authoritjes by then the
S.S.Fatehg arh under whose supervisory conhrol

the petitioner was working .

It is, further submitted tiat the opposite
parties are suppresing tine relevant material ou
whose basis tihiey would not deny petitiouner s

claim,

12, That the costeuts of para 12 of the

supplimentry writtea statement need no commeats.,
13. That the contents of para 13 of the
supplimentry written statement are vague and heace

denied,

14, That the conteats of para 14 of the
b

supplimentry writte: statement is incorrect gad

00.04/‘



hence denieds On this regard para 14 of tae

supplimentry affidavit is reitersted,

15, That the conteunts of para 15 of the
supplimentry writtea statement are prevaricative
and hence deiled. On this regard para 15 a:d 16

of the supplimentry affidavit are reiterated,

It is, furtier humbly submitted that
the Hon' ble may summon the original service record
file Ho.-B/255/15/3=7 Pt from the
osposite party ilo, l to verify petitioner's

claim,.

15, That the conctents of para 16 ol tue
supplimentry writte. stavemeat are wrong, neance

der:ied,

It is ifurther summitted that trie peticionert ¢
representation dated 18.,2.86 azainst the
senlority 1ist in scale of Hs.425-640 1is still
pending before the opposite'party No,1, hence

cause of action is still continuing,

Lucknow 3 udated

5, 199z

eponent,

vzu ﬂj i’j g ﬂl"'s 2 gg

L, tae aoove rgaed depo:teitt do hereby

00005/"
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verify that the coatents of paras

/\ * \@ are true to my

personal knowledjge and paras —-—-—-

= - ——are Dbased oxr legsl advice
and paras are based on record.
o part of it is false and nothing material has

been concealed. S0 help me God.

Lucknow 8 Dated g M

29\ Y) v, 1992 Deponent

1, 1dentify the deponent who has sizned

LB pin

&dvocate

before me,

solemaly affimed pefore me on
at [O Gells /P, Dy the deponent

who is identified by sSri gzM/@M

advocate High Court of Luck:ow sench,

I have satisfied myself oy exanining the
deponent that he understands with t he coatents of
this affidavit which have been readover and explained

oy me to him,



R/

ATFTY =gty garafts —urarfueed | saTeTaTe. FW’B 01, adeaH

eTaTaTTEsT ®0- 165719895

——--——____——.—.—.-_—-._...._..-———-i——..-——-—_———__—..—-—_._-—

Jofael ngtey,

Pag gds fadeq gear @ fo areif Y fear®:3.9.91 &
AT JuTead weYey ¥ oyl ¥6 gTOAT.9F faar o f3 -gat fagef-
W FTT A @ gfomsies T oA feT 2 1 g uda arg

s gHTS Bg ATAF @ ot gur & | gt ¥ 30 oo 0o

ATTHTY JuTed meten ¥ avd § gmror avy dg ardfe Pear e

g¥ga ate gufdos meYew ¥ @y gatags &t oar 2

Fa: starg ot & faag fHzg2 f5 Né‘dﬁ are a1

,[f%:rrm: 543+ 92 greft

oﬁ‘&“& /%\7
&3 e Yo

Yyt r?llslm
e



Administrative e

In the Court of Central!knrxxnk Tribunal Allahabad
Lucknow bench

petition No.165/1989 (L)

o

Keshav  Singh. . eeses  Petitioner.
.VEIrSsus,
Union of India & others. eecsnae Opp. parties.

Application for hearlng on the basis of documents
available on file ¢

The following most humble prayer béfore this Hontble
court is s- |

1. fhe present petition was presedted before Hontble
court on 18.7.89.

2. Thaﬁrin the abo?e noted petition one supplementry
affidavit was also filad on which this Hontble Court
admitted this petition on %.2.91 and issued notiées

to @pposite parties, to file counter affidavit on 25, 3..

1991, | o -
3. In this reference it is to say that on 25.3.91,there-

after 24%.4.91, 11.7.91, 3.9.91 and 8.11.91, the pfésent

pgtition was listed but Oppoéite parties has not

filed counter affidavit . |

Wherefore, it is most humbly prayed to this Hontble
court that on the facts disclosed in the above noted petition

and supolementry affidavit,and also interest in the justice,
the petition kindly be dm01ded

- e

Luckno we b// Applicant,.
Dated s i6-}} -G @ﬂ k:234&jbv f
@@ L@A//// \ <1Q§7 luelnoo

MR RZ, )




Administrative
‘In the Co#zrt of Centra]lﬁnrmxnn Tribunal Allahabad
Lucknow bench g%g\

petition No0.165/1989 (L)

KeShav Singho ) s0ese Petitioner.
.Versus. |
Union of India & others, eesenae Opp. parties.

A

Application for hearing on the basis of documents
available on file :

The following most humble prayer before this Hontble

court is :-

1. The present petition was presented before Hontbls
court on 18.7.89.

2, That in the above noted petition one supplementry
affidavit was also filed on which this Hontble Cougg
admitted this petition on 4.2.91 and issued notiées

to @pposite parties, to file counter affidavit on 25.3.

1991, | | é
3. In this reference it is to say that on 25 3.91, there-

after 24.4.91, 11.7.91, 3.9.91 and 8.11.91, the present;

petition was listad but Oppoéite parties has not

filed counter affidavit .

Wherefore, it is most humbly prayed to this Hon'ble‘
court that on the facts disclosed in the above noted befitiOn;
and supplementry affidavit,and also interest in the justice,
the petition kindly be d&cided

Luckno w. : Applicant.

Dated ¢ 1@\&%” <@A£va JLZQT£ i



